\ FORM No. - 4
See Rule (12)

N THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH

ODRDER SHEET
x e $una). Appistion No.- 2 2l T
Applicant (s)g\wNc’xu!f""'K"‘M/\Iét‘iﬁespondent (s)U Q&D I'b(/J TR

Advocate for Applicant (S)...4’!?..,...f:.’sw.A/..\‘:‘S.‘.‘zﬁ-..........Advocate for Respondent (s)......., e SR EERS, .

NOTES OF THE REGISTRY RDERS OF THE TRIBUNAL

i 8 4
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For Registration please.
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(2) The Advocate for the aApplicant under-

L (e Bt I 3 takes to filw an English translation of
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Y ' said undertaking, subject to filing of the
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Annexure-6 by tomorrow, On the face of the
) )

English translation of Arﬂexure-s by 18.4.2002,

this Original Application be registered and a

%——) e TN " number be given,
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(3) The Applicant, who claims to have
certain experience, have offered her candi-

dature for the post of G.D.S.E.D. B.P.M. of

\/\Ijxmbhar Dhamuni Branch Post Office under the




Sk

o\ ¥loy

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL \.' #

: %~~c:13k. =R
g&"’ @\L 6\(‘.— K\&W"\

AN < \AeY

%\r LSRN
o o %A

o\«

e
Q ol R,

&r(}

C o Ry oS EUNET\

C}Q:% €§55§§33;~ Qﬁﬁiﬁgk SOV K
o\y Q&U\Eyviwf'&\%

AN AR DT R

o o\ S WO - &>2§

S - REARD

S

5.6

A4 -

Y‘\Cvuh
E

Bisam Cuttack Sub Post QOffice, in response\to
Advertisement under Annexure-l dated 23.,11.2001.
It is the case of the Applicani that the
gelection process is going on and no £inal }égi
select list have yet been drawn. Yet on the’{j
apprehension that she may not be selected, she

has approached this Tribunal in the present

original applicaticn,

(4) Having heard Mr. P.K.Mishra, learned
Counsel for the applicant and Mr. A.Bﬁse,Learned
Senior Sténding Counsel appearing for the
Respondents and upon perusal of the pleadings,
this Original Application is disposed-of with

the directioh to the Resgpondents to congider the
case of the Applicaht (by keeping in mind the
averments made in the Original Application and
the documents enclesed thereto as Pnnexuresw'v
pefore completion of the selection process f;

in question,

(5) Send copies of this orcer to the

Respondents(along with the copies of this
Original Applicaticn and Annexures) at the cost
of the Applicant. Mr., Mishra undertakes te

file required postages by tomorrow i.e. 18.84.2002.

Free copies of this order be also given to the

. Advocates for the Applicant and the learned Senior

Standing Counsel Mr. Bose, \qﬂ“l'
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